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Counsel for the applicant..Shrj G.P.0jhai•. 

 

Heard the learned counsel for the applicant. 
t, 	

Issue notice to respondent no.1 only to show Cause 
-- 	as to why contempt proceeding be not inItiated 

(\// 

	

	 against him 	for non-complice of the order.dete 

20.9,96 passed in OM 280/6, Reply may be filed wIthi 

4 weeks, Requisites to oe filed wi' thin a week. 
List this ease on 29.5,97 for hearing on contempt 

matter, 	

\ 

(5.die1 	 .N.Mahrctra) 

	

Member ) 	 Vice Chairmar 

2,/ 29.5.97. 	List it on 12 .8.97 for hearing on cimpt matter. 

(V.N. hrra) 
Vice-thairman 

3./ 12 .8.97. 	List it on 6.10.97 for hearing on CCPAO  

/ CBS/ 	 ,* 	- 	 N.N. Meh rot ra) 
Vicechairman 

4/06.10.97 	Since DB is not available, case is ajourned 
sine-die till DB is 'constituted. 

tL 	- 	 • 

(V .N.Mehrotra) 
SJ 	 vice-chairman 

j-y 

T 

k\ 



be filed Ikkow within three weeks thereafter. 

List the CCA .f or hearing on 2nd 	of Septernbar, 

1998. 

(, rJ.R.K.. 11rasad 	) ( V.N.Mehrotra .) 	• 

I4mber (A) 	 . Vice-Chairman 

... 	..... 
Shri J.N.Pandey, the learned SSC for the ze 

pondents states that he has f i131 reply today* tet 

the same be kept on recozd. The, learned.,,counsel 

for the applicant is allowed three weeks. time to 

file rejoinder. 

. 	 List on 27.11.1998 for hearing o 	càntempt. 

(L.a,K.Prasad) 	. . 	 (v.N.rvlehrotAa) 
Member(h) . Vice.-chairman 

SKS 

6/02.09.98 

.yJ. 
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Shri J.N.andey, Senior Standing Counsel, 

prays for three weeks l  time to file reply on behalf 

of Respondent N.l. Time allowed. Rejoinder, if any, 

7/27. 11.98 

PIL 

Shri .Tripathy,, counsel for the applicant. 

- Shri V.M.K.Sinha, SSC for the respondents.  

'Show causw notice was issued in this case., 

asking the respondents to file reply as to why 

contempt proceeding be not initiated against €hem 

for zion-compliance of the order dated 20.09.1996 

passed in O.A. No. 280/96. The show cause reply has 

been filed and it appears that the said order of 

the Tribunal has already been complied by the res-

pafldentS. As the order of this Tribunal dated 

20.09.1996 has already been complied, the contempt 

proceed ing is he reby d rapped ./ dse 

The CCPA is Qissed of accordingly. 

The learned counsel states that the appli-
cant would like to file a fresh .A. against the 

disposal of his representation. He is at liberty 
to do so if so advised. 

(a kA  hman J9lU) 	(L.1.K.Frasad)/TL4) 
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